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Order óted 22 . 3.2002 

Heard Shri D.iiohanty, 1earred counsel 

for the Applicant and Shri R.C.Rath, learned 

Addl.Standing Counsel forhe Respondents. 

applicant' s father was engaged on 

casual basis under the Construction Organisation 

of the Railways since 1968. Ue continued to 

discharge his duties till 1991, when he faced 

a retirement on attaining the age of superannua-

tion. Despite the fact that a Scheme for 

Regularisation of Temporary Hands, like the 

father of the applicant came in 1989, to 

regularise such casual la,bours w.e.f. 1.4.173, 

the father of the applicant was not regularised.Ckd  
a- 

i consequence of which he could not enjoy 
) 

the benefits of regularisation Scheme for 

the reason of negligence on the part of the 

Respondents. After knocking the doors of the 

authorities, the father of the applicant 

a2prOachcd this Tribunal in Original Application 

No.390/97; which was disposed of on 19.1.2000, 

with a direction to Respondents to provide 

relief to the father f the *pplicant. During 

pendency of such litigation the father and the 

mother of the applicant,, passedaway; as a 

consequence the fruits of tc 	regularisatiOn 

could not be enjoyed by the ft 	of the 

apulic ant during 	-& lifet Inc. 

In the present O.A. in order to remove 

the distress condition of the farnily,,the 

applicant has prayed for a direction to 

Resp :ndents to provide him an employment, 
vi 

if not an'thing, 	engagerentos a casual labour. 
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4 , 	- 	This he has 	ne after makincj several 
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approaches to the authorities of the Railways. 

Several objections have been raised by the 

Respondents in the counter filed by Res. No.3, 

but without going into all those details, 

the Respondents are hereby directed to show 

cnpassion to the applicant by providing him 

an engagement) On casual basis,in the big 

Railway Establishment. 
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L.A. is accordingly disposed of. 

b 	zø -' 

ERJUL)ICIAL) 


